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The House reassembled after lunch at two
of the clock, THE DEPUTY CHAIRMAN in the
Chair.

RESOLUTION RE, PROCLAMATION
ISSUED BY THE PRESIDENT IN RE-
LATION TO THE STATE OF PUNJAB

THE DEPUTY CHAIRMAN : The Home
Minister.

THE MINISTER OF HOME AFFAIRS
(SHRI Y. 3. CHAVAN) : Madam, I move the
following Resolution :—

"That this House approves the
Proclamation issued by the President on the
23rd August, 1968, under article 356 of the
Constitution, in relation to the State of
Punjab."

[27 AUG. 1968 |

SHR1 BHUPESH GUPTA (West Bengal) :
I am very glad that you are moving this
motion.

SHRI Y. B. CHAVAN : So, let us pass it
without any discussion.

SHRI BHUPESH GUPTA : I wanted this
to happen earlier.

SHRI Y. B. CHAVAN: In order to support
this motion 1 do not think I need make any
lengthy speech. The history of Punjab after
the fourth general election is too well knowr;j
to every Member in this House.

SHRI BHUPESH GUPTA: Mr. Chavan,

under you the largest number of
Proclamations have taken place.
THE DEPUTY CHAIRMAN : Let him

speak.

SHRI Y. B. CHAVAN : That shows during
what a difficult period I am working.

SHRI BHUPESH GUPTA : That is what I
am saying.

SHRI Y. B. CHAVAN : We saw that in
March, 1967, after the general election the
United Front Party had a membership of
nearly 48. Then we found that there were
about six defections from the Congress Party
and all of them were made Ministers in the
United Front Government. After that two
members from the United Front Government
defected. Then, later on,
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a large number of them defected, from a
minimum of 17 to a maximum of 27, and they
formed themselves into the Janata Party. As a
result of it the United Front Government had to
resign. Then, the leader of the Janata Party,
Mr. Lachman Singh Gill, was asked to form a
government. The Congress Party decided to
support him. though his Party was in a
minority. With the support of the Congress
Party he could secure a majority in the House
and he formed a government. It went on. But
we found that the Congress Party itself was
divided. There was the pro-Lachman Singh
Gill group and the anti-Lachman Singh Gill
group. The administration became unstable, as
a result of which Mr. Lachman Singh Gill had
to resign. After that the Governor invited the
Congress Party to form a government. They
said they could not do it. The United Front
Party also refused to form a government.
When Mr. Lachman Singh Gill offered his
resignation, he also advised the Governor to
issue E Proclamation imposing President's Rule
in Punjab. I think the Governor had no
alternative but to make the recommendation
which he did and the report that he has sent is
self-explanatory. I do not think I need go into
an explanation of the many details that he has
mentioned in his letter. Well, Madam, the
history of Punjab has its own lessons for Pun-
jab, for the Congress Party and for the
Opposition Parties.

SHRI BANKA BEHARY DAS (Orissa) :
For the Congress also.

SHRI Y. B. CHAVAN: Yes, I always make
very reasonable statements. What is
happening in the political field in the last two
years has its own significance and its own
political lessons fcr all the political parties.
Therefore. I think that what has happened was
inevitable, After the minority Government
was formed, everybody, including myself, felt
that the whole political trend was towards
such a Proclamation. Ultimately the inevitable
has happened. I request the House to support
the motion.

SHRI BHUPESH GUPTA : One question I
would like to ask.
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SHRI Y. B. CHAVAN : Certainly you
can ask, but Mr. Bhupesh Gupta want, ed
this to happen. He wanted it to happen
because his Party wes out of office. This was
an inevitable thing. There was an inherent
instability. I would like to repeat what I
have said before. The main thing is that
unless there are pre-clection alliances on
some minimum political programme, coali-
tions are not likely to succeed in. this
country. I think the political experiment of
running minority governments has failed.
All of Cis have to learn from it. I have
nothing more to say except to commend this
motion for the unanimous acceptance of
the House.

SHRI BHUPESH GUPTA: He was very
brief.

THE DEPUTY CHAIRMAN: You
should be briefer than he was.

SHRI BHUPESH GUPTA: He was not
making any speech at all. Now. we have
been saying the same thing. At least the
minority Government in Punjab had no basis
to oxist, except for some kind of
consideration shown by the Congress to
keep them in power. We wanted this to go.
We again and again requested the
Government to dissolve the Assembly and
issue a Proclamation for mid-term eioi.tions.
Now, my question is only why there was so
much delay. Is it because the Centre waited
for the Congress Party and their group to try
out their way of solving the problem, that is
to say, they were asked to see if they could
help Mr. Gill to continue ? When the Centre
found that the Punjab Congress was not in a
position, you acted or the Governor acted on
your advice. Kindly explain a little, Mr,
Chavan. Only you can enlighten us on this
subject.

MR. Y. B. CHAVAN : He is confus-sing
two things. The central leadership of the
Congress Party is one thing and the Central
Government is another thing. If you accept
this, I believe you will understand the
difficulties. The Central Government has
certainly a constitutional responsibility in
this matter. Whatever may be the reasons,
the Congress Party continued to support this
Party, despite their differences with Mr.
Gill. As long as there was a majority
support to the Gill Govern-
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ment in the Legislature, the constitutional
responsibility of the Governor was to see that
the Government ran. The political decision of
the Congress Party came later. It has its own
logic, it has its own reasons. I do not want to
go into it, because this is not the place where I
can discuss the matter. Where is the question
of delay ? The moment it was clear that Mr.
Gill had lost his majority, Mr. Gill himself
tendered his resignation. There was no
question of somebody else acting in this
matter.

SHRI BHUPESH GUPTA: Puppet.

SHRI Y. B. CHAVAN: Let us not use such
words. These are very wrong words. I can use
these words in connection with many things

SHRI BHUPESH GUPTA : Do.

SHRI Y. B. CHAVAN : ... but I do not
want to do that.

SHRI ANANT PRASAD SHARMA
(Bihar): The difficulty with Mr. Bhupesh
Gupta is that his party does not conceive any
difference between the party and the
Government.

The question was proposed.
THE DEPUTY CHAIRMAN: There are

two hours allotted to this Resolution. We have
ten Members who want to participate in the
debate. Mr. Raj-narain.

Y TRAATAO  (IHT 9AW) © ATAAT
g7 qAT St 7 owm 7 weEafy o
AN FA & Aifaer 9T 9ET 87 T
AT | AT W T H I AT -
afy wmEw & dmr vl ar
TR T # wEfaw A § ™ AE
7r g ff ST Sgar g fF o osifas
g Tl a7zt 9v fm wPaeEe w6
garar fFa § 7 w10 WA ¥ AR
wa a@ amwa gon i frr whea
gt qr few g W ol o9r |
o A1 qUY AT ST F AT FT FAT
gaT—iTr ot AW AT St ' S
g Té g—wiite & wrar § e o,
T die @z @ Al o 2, A
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R AW AT §F B OF G oA E |
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T 48HIT 50% AHE F BCHT
T wAAT =rEAT g« frw A anE
I wET-RA H AT #IT ST IEET
g AEANET T A1 A1 T 9F AEIC AT
AT TET AT 9qA T H A T
wrT 9ifgd f Fgr o wEw # e
11 Tz az fawr & a9 & & a7 fex
fedft zo% ATA F @Y #E ar wEw
T wowre A7 wHifs a*srwwfﬁr
frmr dfmss F13 & 47 i IAE
g??rf{ﬂ@m’ﬁmmmwml
tafan & 55 anfors & 7@ st =rEar
g, W F A FEw wET § Agw fE
ATTHT W ATCAE § 9§ A90 AT A(C®
g #1 A qTIFT T% § AF 7T FAAIC
grr & fwe wzar wEar g
f@ o1 FwSw AW E AT qAW A F
ART HE AT | TiAT A A

Erﬁ % faar g d fe e ma w g
AEER A @ a’R g TATT A [OAT TG
A wIA XN FE O wEE TP
qFAT £

SHRI Y. B. CHAVAN: I am very much
interested in his speech. I am not asking a

political question. He is giving some
philosophical discussion.

FHAT a7 #7 fav wwAw "
¥ owT B AW F wAr g A

T gor Y TEAT AT |

diymAEm:  # Fga gAW g
fF #ff s=gror "Ed w1 ag frsar aw
7 I8 aaar g g owaer we
qUATE WX g ARG | AW "
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SHRI AKBAR ALI KHAN (Adhra
Pradesh): We are very sorry for
Narendra Dev's failure.

st MA@ ;9T §AT A H
ST EEET AT 2 TR
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AETE | AZ AT ST HT arfEdr AT
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[27 AUG. 1968]

T odf ) T A AT wEATOET

AT AT 2, ITF FAT  ATHFAET

91 #® | WH Tl § ST 98 d|r
FAT AT T IT AT F AW Fr AT
& =g w5 afaw == W w@ 09,
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Eigzeaigdid]
SFAT 9T F9F  GEIC A1 {HAQ  ATAC
o weAr £ oz faa aegwfa e
§ F7Ey awe @ UAr a@ @ @)
7 far st fegfa stror Gav a7

9 AT
W FId F1 WEAWT @A gu 0T
feafy avft s fF  sitenfmfter diq

TEE F dar ar feaar aum e
AT ¥ OFAT F garfaE, e
WeeeI nAE & garfaw e e
arfz &1 &% & W @7, ITH AT
gag 7 faar s S AEF F #ET
#z7 durg § fraiEa @1 @ o=,
TE HO W 2|

THE DEPUTY CHAIRMAN: Mr.

Bhargava. I would request that each one of
you take just 10 minutes. I have got 12 names.

SHRI M. P. BHARGAVA (Uttar Pradesh) :
Madam Deputy Chairman, 1967 will always
be remembered as an important year in the
development of Indian  parliamentary
democracy. The elections of 1967 gave a
warning to the ruling party that either you
mend yourself or you will be compelled to
end yourself. It also gave a warning to the
opposition that if you are united you are in a
position to form alternative governments in
several States where the Congress has only
been returned as the largest single party and
not in a majority. The electors expressed their
will in a definite manner in several States.
Many a stalwart of the ruling party as well as
the opposition foiled because of the ballots
being cast against them. And that is exactly
how democracy should function.

Now, take the case of Punjab after the
elections. What happened ? The party-wise
position after the elections was in a House of
104—

Congress .. . - . 47

Jan Sangh fa P T B q
S8P. .. WL e . e . 1
ClP - v v 2 a5
ey . . DL LU g
Republicans . . 0V TETY 3
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Other pggties which include the Akali Dal.

Independents . . 10

Now, if things had run in a straightforward
manner, without all kinds of alliances being
formed, Punjab should have gone under the
President's rule immediately after the general
clections because none of the parties was in a
position to form a government. But there was a
feeling at that time in the country that come
what may, we should try to see that the
Congress does not come to power because
people in some of the States were not satisfied
with the rule of the ruling party and some of
the persons who manned the governments in
the States had a reputation which was far from
satisfactory, and they were all defeated at the
polls. Since there was a feeling to keep the
Congress out of power, a United Front was
formed in Punjab as SVD was formed in some
other States. It was a strange combination, a
strange alliance to rule. On the one side was
the Jana Sangh and those parties who believe
in rightist things like the Akali Dal and, on the
other side, were the left-thinking parties like
the Communist Party of India and the S.S.P.
They all joined together. It was a strange
combination of forces, one going to the east
and the other going to the west. Yet for the
sake of keeping the Congress out of power
they joined and elected Shri Gurnam Singh as
the leader of the party. Then the formation of
the Ministry was facilitated by defection from
the Congress side. And what was the price
they got ? All six of them became Ministers in
the United Front Ministry.

Madam, I have always felt that defection,
which is a curse in this country, if it is not
properly controlled and checked in time, will
cat away the very roots of Parliamentary
democracy and, therefore, it becomes the duty
of every right-thinking person and every
country—loving person to see that this evil of
defection is rooted out of the Indian political
body, and the sooner it is done it will be better
for the country as a whole.
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Now, Madam, as the Government was
formed by the alliances of several different
parties pulling together it was but expected
that that Government will not be able to
function for the full term of the Legislature. If
things would have taken the normal course,
and the ruling party had simply waited for the
events to come and not tried to interfere in the
fall of the governments, the fall of the United
Front Government would have come much
sooner than it actually came because the
people are still averse to the Congress coming
to power in some of the States by the
backdoor method. Therefore, it would be in
the interest of the ruling party, wherever it is
in the Opposition, to sit quietly, try to exploit
the situation and not try to bring the downfall
of the Opposition Governments. The more
they try to bring about the downfall of the
Opposition Governments the more they allow
the Opposition Governments to survive.
Madam, the Opposition Governments are
bound to fail by their own doings because in
principle the parties which have joined
together cannot agree on anything. That has
been the experience in so many States.

Now. after the fall of the United Front
Government what is known as the minority
Government was formed under Mr. Lachman
Singh Gill. I have always felt and I have given
expression to my views that a minority gov-
ernment iS a very wrong experiment to be
tried. Minority governments have no mandate
of the people to govern those places where
they are installed in office. And as far as the
ruling party is concerned, I have no hesitation
in saying that wherever they have tried the
experiment of a minority government they
have suffered badly, whether it was in Kerala,
whether it was in Bengal, whether it was in
Bihar or whether it was in the Punjab.
Minority governments have been something
which have been foisted on the people against
their wish and by such persons who were not
liked by the people or who had no mandate to
govern the areas which they were placed to
govern. I am sure the ruling party and  the
Central Government
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would have, by now, derived the lesson and
taken a firm decision to see that they will not
experiment with any minority government in
any State in future. That is at least one lesson
which should have been drawn.

While speaking on Funjab in March, I had
supported all the actions of the Punjab
Government till that day. It was in the last
week of March. But 1 had come to the
conclusion that there was no alternative
before the Central Government but to dismiss
the Lachman Singh Gill Ministry and to
impose the President's Rule before the 31st
March. The country would not have seen the
sorry spectacle of the events in the Punjab if
the Lachman Singh Ministry was dismissed
before the 31st March.

The history of events thereafter is too well-
known to be narrated here. It has been a very
costly experiment, and in my opinion it should
never have been tried. It was a folly to give all
support to the Lachman Singh Gill Ministry
and keep it in power, and I am afraid we are
?0ing to pay heavy dividends for the folly
which we have committed. It should have
been dismissed in March, by the 31st March.
It is several months too late that the Ministry
has resigned by itself and the ruling party
decided to withdraw its support to the Gill
Ministry. Even now it is not too late if during
the President's Rule things are well managed
and a clean government is given to the Punjab.
I am sure the people in the Punjab will rally
round and give their support to the party
which, in their opinion at that time would
deserve the support of the people part.

I whole-heartedly support the Proclamation
of the President's Rule in the Punjab although
I feel it has come several months too late.
Thank you.

SHRI RATTAN LAL JAIN (Punjab) :
Madam Deputy Chairman, I rise to express
my whole-hearted support to the Proclamation
issued by the President on the 23rd August,
1968 under article 356 of the Constitution in
relation to the State of Punjab in spite of
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[Shri Rattan Lal Jain] the fact that it is a
much belated measure, and, keeping in view
the best interests of the State, should have
come much earlier.

Madam, what has happened in the Punjab
during the last nine months or so is an
extremely sad story. After the general
elections held in February 1967 in which no
single party was returned in absolute majority,
some political parties joined hands forming a
People's United Front. This Front formed its
ministry with S. Gurnam Singh (leadeir of the
largest party in the United Front) as Chief
Minister in March, 1967. Dedicated to the
service of the people of the State this Ministry
started its work and in spite of constant
intrigues from the Opposition to undermine its
strength did a useful piece of work in the State
by initiating steps towards ameliorating the
living conditions of the poorer and not richer
sections of the society.

A wonder of the present times was achieved
when complete harmony and unity was forged
amongst the two main communities of the
State. The bogey of communalism and
communal politics hitherto raised so loudly by
the erstwhile ruling party in its underhand
tactics of divide and rule was ex-chewed so
that the people of the State heaved a sigh of
relief from the erstwhile despotic rule. All-out
efforts were made by the Ministry to introduce
the factor of honesty and noninterference in
day-to-day administration. The result was
people were happy, the services were happy
and the strife-torn Punjab rightly marched to-
wards peace, progress and prosperity. There
was an all round appreciation of the way in
which the United Front Ministry in Punjab
was conducting itself, meeting the aspirations
and expectations of the people of the State.

Such developments as were taking place in
Punjab were, however, not in tune with the
expctations of the Congress Party who had
hoped for an early fall of the Ministry in view
of its having been constituted of parties with
varying ideologies. Hut to their great surprise,
the Ministry worked as a well-knit  team
getting over all sorts
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of hurdles which were created in its way. The
erstwhile Congress leaders had overnight gone
jobless. They could not reconcile themselves to
their new position as members sitting in op-
position, deprived of all pomp, show and
glamour of authority, unable to. shower
favours to attract opportunistic following from
amongst the population of the State and further
deprived of authority to dictate the Services to
act and behave in a manner which suited them.
They had further got deprived of sources which
helped them and their stooges in building large
fortunes. They, on the other hand, were fast
losing their hold on the large mass of the
population of the State. The net result was that
the Congress people had become apprehensive
about their political future. There was a good
deal of frustration amongst the Congress ranks
as it was much greater a blow than they could
bear and hence their all-out efforts to oust the
United Front Ministry. A no-confidence
motion tabled by them failed. They, however,
ultimately succeeded in making Lach-man
Singh Gill and a few other legislators to defect
from the ruling. United Front, rendering it a
minority. The Congress High Command appa-
rently fully concurred in securing these
defections and in the process toppling the
United Front Ministry. This group of defectors
led by Lachman Singh Gill, in the words of the
Punjab Governor, "were drawn together not by
any ideological affinity but by a desire to* gain
political power." In this their not only
undemocratic but unprincipled approach, they
were  unfortunately  assured of  the
unconditional support of the' Congress
legislators of Punjab at the instance of the
Congress High Command. What an irony of
fate, Madam, the Congress speaking so loud in
strong condemnation of defections, supporting
and keeping alive a minority Government
commanding a strength of only 20 members in
a House of 104,. and those 20 members also all
defectors from one or the other party! What a
political insanity and a marvellous difference
between words and deeds! The Congress
legislators by such intriguing tactics had hoped
to rehabilitate themselves. They wanted
to use
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the Gill Ministry as a tool in their hands. In
the words of Lachman Singh Gill himself
"Some short-sighted and power-hungry Con-
gressmen in the State were all pressing for
undue benefits and recognition which were
unacceptable and which caused a lot of heart-
burning." The expectation of the Congress
legislators that they will be able to dictate to
Mr. Gill proved only to be fond hopes, and
soon there was a rupture. Mr. Gill, after
tendering his resignation, had come out with
plain-speaking, accusing the Congress of
behaving like masters instead of supporters.
Those very prominent Congress legislators
who were responsible for securing these
defections arrayed themselves against the
Ministry in a vain rttempt to form a Congress
Ministry. But in the meantime. Mr. Gill had
already turned the tables. He had so much
corrupted political life in the State that most of
the Congress legislators had become puppets
and stooges in his hands. In the words of the
"Tribune", Madam, "Looking back on these
past nine months, the wonder is that the
regime lasted as long as it did—thanks chiefly
to Mr. Gill's inimitable skill as a cliff-hanger
and the never-to-be-sufficiently deplored
squalid intrigues inside the Congress." Left to
themselves, the majority of the Congress
MLA's would still have favoured continuance
of the Congress support to Mr. Gill. The
Congress High Command had desired and
were united that the initiative for withdrawing
the support should come from the Congress
Assembly party itself. It acted only when it
became clear to it that the Congress legislators
of the State were not going to oblige it to that
effect.

The position thus. Madam, is crystal clear.
The Congress High Command could not put
up with the United Front Ministries. Its
machinations toppled down three United Front
Ministries in a span of 48 hours only,
including that of Punjab. It is, Madam, for the
people of Punjab and this country now to
ponder whether this sad history of the
previous nine months realiy helped the growth
of democratic traditions in the country.
Nine months ago, the
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plea of the outgoing Chief Minister, Shri
Gurnam Singh, for dissolution of the
Assembly and for holding mid-term poll to
bring back political stability to the State was
turned down on the ground that it would cost
the tax-payer dearly. One really wonders
whether the cost now after a lapse of only nine
months would be any less. The real question
has never been of the cost involved but mid-
term poll now because the very existence of
the Congress organisation in Punjab had been
threatened and jeopardised by the outgoing
Ministry.

Now, Madam, what happened in the Punjab
State during the 271 days of the Gill regime ?
In the words of the Punjab Governor, "The
Government machinery was used by the
Ministry to raise its own following. The use of
Governmental authority for political purposes
affected not only the Congress Legislature
party but has had a deleterious effect on the
Services also." Actually, what happened in the
State of Punjab was, Madam, much more. A
reign of terror had been let loose. It was all a
Police Raj in the State. The police and the
administrative machinery were recklessly used
to organise receptions for the Ministers, to
implicate innocent people in false cases. Vic-
timisation of people who would not toe the
line desired by the Ministry was the order of
the day. The experience of legislators being
beaten up within the precincts of the
Assembly chambers by plain-clothed police
personnel was something novel in the history
of democracy in this country. The legislature
was virtually .rendered defunct. There was no
rule of law. It was the law of the jungle which
one would experience in the State. Political
victimization, corruption, favouritims,
nepotism, unwarranted interference in the day-
today administration of the State and such
other evils had become rampant. Mr. Gill is
boasting of some useful work having been
done by his Ministry. What was it and where
was it to be seen, except that a nefarious
attempt was again made to create division and
confusion amongst the Deople of the State ?
This, Madam, in a nut-shell was the position
in which the State found itself. Now,
Madam, when by
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issuing this Proclamation the President has
assumed TO himself all the functions and
powers of the Government of the said State,
may we hope that the intervening period,
which is desired by us to be as short as
possible, will be fully utilised to restore nor-
malcy in the State by undoing all the wrongs
perpetrated by the outgoing regime on the
innocent people of the State and on the
Services ? Will the Government seize the
opportunity to ho'd en enquiry into the
allegations of corruption and mal-
administration against the Gill Ministry made
by les-ponsible people of the State? May we
further hope that confidence of the Services
will be restored by going into all cases of
victimisation, ~wrongful demotions and
promotions, allowing unreasonable rise in
salaries and so on? May we also hope that
steps will be taken to withdraw immediately
all politically motivated, false, criminal cases
against members of other political parties and
an enquiry will b-a instituted into the conduct
of such officials who allowed themselves to be
made tools? It is a necessary prelude to
holding a free and fair mid-term poll in the
State.

I have also to draw the attention of the
Government to the serious recession with
which the engineering industry of the State is
faced at present, particularly the engineering
industry which is situated on the border towns
for which the Government
announcing various types of concessions for
rehabilitation. Such announcements have gone
un implemented so far. Will the Government
now take steps to see that announcements
pertaining to concessions for the rehabilitation
of the engineering industry are implemented so
that the threat of closure of such industry and
consequent unemployment of labour is ade-
quately met in time.

THE DEPUTY CHAIRMAN : Please wind
up. The speech is too long; you must
summarise.

SHRI RATTAN LAL JAIN: Before closing
I once again welcome the Presidential
Proclamation issued in respect of the State of
Punjab. It is sin-

had been |
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cerely hoped. Madam, that the people of the
State will be afforded an earliest opportunity
to elect their representatives so that a
constitutional, stable Government is once
again restored in the State. Thank you.
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SHRI BHUPESH GUPTA: Madam, let me
first invite the attention of the House to the
Memorandum which was submitted by the
leaders of the United Front during the
existence of the Gil! Ministry to the President
of India. The concluding words of the
Memorandum are as follows :

"We therefore conclude our memorial
with a fervent prayer that you will take
early action to rid the State of this evil and
appoint a Commission to hold a
comprehensive enquiry into the misdeeds
of the Ministry."

Now we have the Gill Ministry out; it has
fallen under the weight of its own misdeeds; it
has gone because the Congress Party found
that to support the Gill Ministry would be to
completely ruin its future, if at all it contem-
plates having any future in the State of
Punjab. The two factions which had been
quarrelling, one openly supporting Mr. Gill,
another pulling in a different direction,
ultimately came to the conclusion that it was
not at all a profitable business; hence the Gill
Ministry has gone. It is good that the first part
of the demand of the memorialists has been
fulfilled, namely, the Gill Ministry is gone.
But the second part of their demand, namely,
the appointment of a Commission, still re-
mains to be fulfilled.
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Madam Deputy Chairman, now Punjab is
under the Centre. There is no reason why the
Government of India should not move fully in
this matter. When the question came up
before, in regard to this Memorandum to the
President, Mr. Chavan said that the
Memorandum was under consideration and
that he had asked lor the comments of the Gill
Ministry. Now the Gill Ministry is no longer
there and therefore their comments are
absolutely out of the question. I should like to
know what you are going to do now. Madam,
my clear suggestion in this matter is that a
Commission of the type of the Das
Commission which went into the Kairon affair
should be appointed to go into the serious
allegations that have been made by Mr. Gur-
nam Singh, former Chief Minister of Punjab
and other members of bis Cabinet as well as
the leaders of the United Front. The question
now arises whether a prima facie case was
made out. I have before me a ''opy of the
Memorandum which runs into 37 pages, fool-
scap pages. Well, it gives facts and figures and
the details of the various charges that have
been levelled. I am not asking the Government
to immediately accept all that has been said
here. That would be too much to expect of this
Government. But if on the basis of certain
allegations an enquiry could be instituted in
the Kairon affair, there is every reason why a
proper enquiry should be held on the ibasis of
the Memorandum  sabmited by the
representatives of the United Front to the
President of India. My friend has said so many
things about Punjab; he has even discovered
Naxal-bari and all that there. But he had
nothing to say about the Memorandum which
was submitted to the President and which is
common knowledge now in Punjab.

Madam, it is not possible for me to go into
all the details. The Memorandum starts with
charges of corruption. Item one is with regard
to the molasses scandal. If you look at it, it
says like this:

"Instead of resorting to negotiations
through the Government of



4797  Proclamation in relation [ RAJYA SABHAJ 4798

[Shri Bhupesh Gupta]

India or directly with the other agencies
who supply molasses and ignoring the other
suggestions referred to above, the Gill
Ministry in this case saw a good
opportunity of making illicit money and
decided to give up the normal channels
through which such purchases had been
made in the past, negotiated a deal with a
firm named Messrs. Giri Lal Mam Chand
and Co. for supply of 1,50,000 quintals of
molasses at the rate of Rs. 175 per quintal.
It may be mentioned that the said molasses,
purchased at the black market rate, are to be
supplied by the Government to the private
distilleries in the State at the control rate.
The Memorialists have definite information
that even the highest black-market price of
the molasses in areas, where it is available,
is in that region Rs. 50 to Rs. 60 per
quintal."

That shows how the molasses deal was
entered into for helping a private party in
preference to the earlier arrangement of
buying through the Government agencies.
This matter should therefore certainly be
looked into.

Then there is an allegation £bout the liquor
business and other things; I need not go into
all that. Then there is the fertiliser scandal.
Now there are certain charges made here
about this which are very interesting. It says

"So far in the Punjab the fertilisers were
being exclusively sold through the co-
operative societies, thereby eliminating
middle-man's profit to any individual. The
Gill Government saw in this matter another
avenue for making illicit profits for
themselves, and instead of continuing the
distribution of the fertilisers through the co-
operative societies, decided to entrust
distribution of fertilisers to some individuals
of their own choice. A firm of Ludhiana,
namely, Rajindar Chemicals, applied to the
Chief Minister on 9th of June, 1968, for a
licence for distribution of free sale of
fertilisers in the State. The firm offered to
sell fertilisers at a rate lower by Re. 1/- per
hundred kilograms than the prevalent
rates.

The firm also offered to procure at least one
lakh tons of fertilisers within a year. The
application of this firm was turned down
evidently because the Chief Minister and
his colleagues were not in a position to
strike a deal with this firm for their personal
benefit but instead they got an application
from a firm M/s. S. S. Fertilisers, Model
Town. Ludhiana. Our enquiries .reveal that
there is no such firm dealing in fertilisers
and it is a bogus firm."

I think surely it calls for enquiry.

Madam Deputy Chairman, then the
memorialists say:

"Reliable reports Government Punjab
intends giving tomorrow monopoly sale
rights fertilisers to one bogus firm Ludhiana
ignoring favourable offers stop will
seriously harm peasants and co-operative
interests stop ..."

Clearly, Madam, to deal with such matters
there should be co-operatives. But Mr. Gill
and his Government were going in for private
parties. They were having deals with
questionable and even non-existing firms.

Then a reference is made to the issue of
transport permits, Madam, It says, transport
permits were given to a company which does
not exist at all. That thing you will find on
page 11 of the Memorandum, the copy that I
have got, all those details are given. We have
another scandal, called the 'Tyre Scandal'.
Gill's regime was full of scandals. About 1500
used tyres were purchased at Rs. 50 per tyre.
A very beloved friend of Mr. Gill, Mr.
Dilbagh Singh, a Congress Member, bought
them at this rate and after certain repairs, he
sold them to the various Departments at the
Government rate of Rs. 400 per tyre. A lot of
money was made and I believe the friends
shared that money which the exchequer lost.

I then come to the Fargo-Dodge chassis
scandal. Here again after Pratap Singh
Kairon's regime, the Punjab
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Government in 1965, decided that this
thing should not be bought nor supplied.
Mr. Gill changed the order and started
buying this.

"The Gill Government for their mutual
benefit, the memorialists reliably learn,
have passed orders that instead of
recovering a sum of Rs. 20 lakhs from
this company which was an astounding
claim, a sum of Rs. 3,50,000 need only
be recovered. A sum of Rs. 16,50,000
has been written off. The matter does not
rest here. The Gill Government, the
memorialists reliably learn, has also
decided to purchase about 200 new
vehicles from the same company once
again of the same manufacture."

Here kindly note the fact that this huge
amount of outstanding dues to the
Government have been written off by the
Gill Ministry.

I come to the grain purchase scandal
again. There again the Gill Ministry took
into its hands the whole method of
operation in the market disregarding the
cooperatives and other marketing societies
and helped his friends to make money out
of the grain trade.

Then there is another interesting thing.
Mr. Lachman Singh Gill tried to benefit his
near relations in more ways than one by
illegally using his influence as the Head of
the Govern, ment as instances are given.

"A transformer worth Rs. 3,50,000 or
so and an electric line over 2 miles in
length have been installed at village
Langenana in Tehsil Moga, District
Ferozepore, to electrify the house of his
sister. It is reliably learnt that so far only
this house in the wvillage has got
electricity connection installed and
further there was no transformer
provided in the plan or approved scheme
of the village. This has been got done
through Shri Bakhtawar Singh, Member,
Electricity Board, a close friend of Mr.
Gill. This installation cannot be installed
on any ground whatsoever including the
economical aspect and is against the
rules."

[27 AUG. 1968 |
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SHRI AKBAR ALI KHAN : It is a very
long thing.

SHRI BHUPESH GUPTA: I am very sorry
you do not like it. I cannot even summarise it.
Here the full facts are given showing that
sons-in-law, nieces and others have been
benefited. Ineed not go into it.

Then there is of courss the brewery
scandal. Then there is the Ludhiana cite
scandal.

THE DEPUTY CHAIRMAN: You have so
many scandals in that list.

SHRI BHUPESH GUPTA: These are
some of the scandais of the Gill Ministry.
Alibaba and forty thieves— we have heard
about it. I hear the Gillbaba and his forty
thieves. To-day our children need not be told
about Alibaba and his forty thieves.  They
need be told only about Gillbaba and his

forty thieves. Apart from that, it is a
scandalous Government. ~ They were looting
and making money. This minority

Government came and they knew that they
would not last long and therefore they
plundered. It was a great loot for them.
They plundered the Punjab exchequer to
enrich their friends and relatives so that they
may support them later. They involved certain
officers so that nothing will come out.
Therefore it was a case of heet loot and
plunder which one can expect in an
underworld only but not certainly under the
Constitution.  This is one side . The other
side is the Police Raj. Mr. Gill carried on
police repression, terrorism and voilence ?.s
well as hooliganism. and goondaism.
Apart from the uniformed police he used to run
his ununiformed private army. You know
under the Congress Raj only in one case a
thing happened. As a Member of Parliament
I referred to a document called the
Appropriation Bill which was signed by the
Governor but not by the Speaker or Deputy
Speaker. I referred to it in this House. Do you
know what happened?  Hon. Members must
know. For referring the document to this
House Mr. Gill sent his men  from
Chandigarh—a Police Inspector— to enquire
into my houes and a theft case was started.
Fortunately
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but I have information that he wanted to
involve me also in that. It was a case of theft
of that particular Appropriation Bill which I
was ready to lay on the Table. This is the
mentality. Such a thing had never happened in
any State. Since the Commencement of the
Constitution many things had been quoted but
never a Member of Parliament treated like
this. . . (Interruptions.) I do not wish to say
much on this subject because the Chairman,
suo motu has referred it to the Privileges
Committee and I leave it to the Members of]
the Committee to come out.

Before 1 sit down I would only say that
Punjab has got rid of—we are happy—a
.regime of gangsters, thugs, violent hooligans,
profiteers and black-marketeers, who, in the
name of a minority Government have
plundered and played havoc there, we are glad
that it is gone. I hope the Congress will pay
the price for allowing this crime to be
committed month after month in Punjab. Gill
regime is a shame and dishonour in itself and
it is a shame for the Congress to have allowed
it. The Opposition has been accused. The Op-
position could never contemplate putting up
such an ugly, vulgar show as the Gill
Ministry. Therefore do not blame the
Opposition. Mr. Chavan said that defections
have taken place. Mr. Chavan is the man who
made all of them Ministers. Mr. Chavan's
Government allowed the Gill Ministry to con-
tinue, and even when the Punjab Con-
gressmen wanted to get rid of the Gill
Ministry, Shrimati Indira Gandhi and Mr.
Chavan advised Mr. Gill to continue flouting
the wishes of the Congress leaders I am glad
they have realised it. We stand vindicated by
life itself. I hope everybody has learnt a lesson
from it and I think Mr. Chavan and the
Congress Party should learn a lesson from it
but I have my doubts whether in this fag end
of their political life a party which is
decomposed and decrepid will every learn the
lesson.
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qeET aaT & fag faw = 9
W|AEAT . . .

o\ wle qex : Az At feEw A @A 3
wft ovm fag warfer : 39 799 F
MY T AZ T AT FEAT § AT AT
arsfeaT #1 faar o sz g fr 7, 8
FFTAT AT AT ATFGH F97 49 212
FT FATL A9, FAG & T0F A7 F (a4
FNL G HT I8 FADEIAAT (HT, F2a
g & s goer fafeed g9t &v. . .
(Intrruption.)
ot wamw e : W wewEO Az & R
7, @ FTUT T TAT AI¥ F G4 9 |

=i o fag qenfer @ g o swer
A F| AT T § 7 T e wefaes
qEf 97 s wFA g, A0 H g g,
demr ¥ ag gar, W gEd G461 w1
qrEf @#f & off ST AT 9T 47 W a9
Ft amgw ¥ fafas wTET | wAET
Ml 7 g w1 Fd g, @l
gegfaez WAl ®1 gL aE @ dw
Fer & | fegmeama &1 =fagm ow am &
TaTg § WX 99 qoa T A1 F TG
21 T WA A AT e {7
# Y 7z =@ awg @ g § T o
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¥ 51§ arzdl M ow@r A, WA T
A IAT FTAE GF A0 § Ay AT I
g ZEa &S 9 w7 f5 ) mA
=T T 7E  fEgmel w1 30
fgar o7 awd Y afr wrh 9 =
AT 2 | (Interrupttion)  HTHT F
A9 A T, A A A
T H AT T AT FT AT qH A
T FET 3 | A 7 am mfa 7 a7
AT 92 TR W fF F=r 9= T e
St & Ao & A 7w 98 A wr
s 1w Tl arfEen & o A o
al 4z TEIT ZET & | AT 6 ag #7 @
a1 (& s et fafasdt #t wiag § g9
o &1 59 9 7o Ay |\ A 77 wEE
AT T A FY WA E o 7 Sy
At fafaediat 247 ag = g€ | gAee
%z Wt & g1 WY A7 AveAiEy saah
ft FF g% | WAT T F HIT FY AT AT
T AEA FT A A AL 2 AR
3% 77 7909 & T 7 dm e
fafaet #1 =ai@r 37 9% FHHT 7 G0
FIAT &Y% AE1 & &' F9A T 7F FaAr
#i7 femr &Y% 2w fafaees & @@ aa &1
" fam &2 59 awg & St 4AedE e
F1 =xifger 4@ gy qAr @Eg & oaE
forer % arforer Y, =7 %7 78 =fea i
21 T AR 7T A A FT qAmn § AR
Z@E & €19 FgAT § 6 Stva gwg § =9
47 Y T e # 4y fF ag st
fafaedt 74T o% | 39 & FFEw At W9
T oA 4, 91 a0 %% 47 $% ST
F T AR A F A AT | 7
FHT g5 FAE T T AT I 6T qGN
figr fir fomelt 9o & foell 1 e T =am
ST | wUE A UF g faEve s
1 & AT ag ATTEH FT 799 47 | 974 q1fET
¥ agr Y Hww 7 oF agT w91 fawrr
Frm A 21 99 N A Fgar g, M A

¥ a1 § P T AT A GO F Ay
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[wft et qEr@ ]
fafrest @ Aot Y, AT T AE-
m%amuzhmw%,mcﬁ
a7 TEATH S 7% F21 (F 27 AT
e qr F1E T AL TEA .

SHRI BHUPESH GUPTA:
bitten twice shy.

s e e g SAIET 0 5T AT F3AT
ar () &1 are w6 & e T4
3#Tza‘u'=;¥rnrtg_ﬁfqﬁmfram
fra=zig | ﬁuﬁ%ﬁYﬁ:ﬁréﬁT
F47 | o i AT E | foe & ATHA
it ﬂﬁaﬁwgﬁﬁn‘mw%ﬂn
frr v WYF 29 @1 [AA A g Aar
& maaT § (97 418 § | AT %2
T # U awaiA A Fae Al
sref firy, foatsea (o, FwAREE
faer 1 7 = 777 § Aua a1 am
=Y 2 8 wer AT A%V E AAAA
%2, @ guen 39 § fAd0 FLATE | AT
w7 ZrA@ A%@ & T, F1E T A
aqﬁﬁﬁxﬁam‘#mrﬂvﬁwm
Tt & 9T 8 it 7% 397 Al
#Y auEY & A T Al qaT-qisft 2T
3 a7 g=dy A A T 17§ AET
LI TN S

"jcﬁ?qﬁmmﬁﬁéfmah 2,

A, gn w5 fraret & Far faar o7

A T FEA! F—F72 A1 A A7 AT

fre AT 25,

Once

mm—;a‘wmgagﬁﬁwhﬁn

a7z agrt a1z w4 £, A F
sy anfd e &, faA ® & anfaw
g@ﬁﬁ@?f?ﬂﬁﬁi%ﬂﬂ@%fﬁ?
aF T AEA H AT FE ATHATIE
5% o s e xw fmar w7 & F
SremiT | wF wF v g at ae
Wﬁﬁﬂ@mﬂﬁaaﬁﬁﬁf*
= a1 arft & faaw st @ &, ;A
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TIEF ¥ Frd A 3, wAa9 ¥ (AT 9
&, wFTar FAT AT 2 | JE T4 AN AT,
T W T AT &7 AT 9L uE 3 e
# TwET wvAl E 6 39 B A0S A1 OF
woafady 2, FAT . FHE F1 FOE-
faeft 3, 13 AOAFTT W AT H ACHLEFI
2% & 7 % weratzer & R 5 7 A
qrff #7 A A 4 fr AE AR A
w7 [ 2 37 a2 9741 FTHRIT aAT qHA
51 zm A fad e & G faar T
F1 FraAr 9g SF A AL g FRAT
1 e wifed, eag 1 g@ar AUt |
Hoawedl §OfFTH A TWEEA 9T
Yz Fdt F1 Arer a37 T 2w AEd
g1 4z &g 9E &1 EW Fifza
s (5t 0 a1 orfF7 A20 &, W AEA
CELN-

| g fag Wer (TEAT) ¢ 9T
Frig @ A @ a7 TEAr ana g
A1 &A1 T ARF T A T FL
a4 ATT AY GORE FAET F (ad 7

o\ neww fag wafew : s 7 777,
i AT A AR 2 1w a arEf & weieEr
T Y, Afrardy awe 78T R ) WU il
ad # v o W ovenm EFF
fa A7Z 2@ T AT@T A4 qARES HE
i drewre G ete @ s fafafear
ot gl ¥ Al o e qrewe fear
3 A7g AT AlZHIE A gAE FOFET
wram mfae 48 2% T a7 % ATOF
Framz |

sygeae fag el - B W@ AN
;.:ag (Interruptions.)

oy newa fag ganfew . Fa
3w ava w1 FAA war i oF adr e
£ g & faa a1 £ 2W § IR
e fEar a7 |

wf\ wim e : fre Wi AT |
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o) v fog wmfee ;o gmiEEE we
FT AT 0F T30 A4 tfaw 4Y, F0
AT AFAFAA 31 neArfas srefaamrirsr
ATAT THTAT F71 F4a qr@ac§F faa  fgmen
U A ardr T A A SaEr AEAr
F27 FEA ur | e 59 w9d § ag arfaa
o B wrzaifedt maqde w47 991 g%dr
al #0997 doer g faggr &7 A
AT AT 4% FET L ST FOF T FW AT
A EaA 1§ A0E 7 A A FE

(Interruption,)

wafad & wwzar g fr o % e
@H 77 O F faq fowma 4 aerea
# qav a7 Bwma & zafd et &8
arT T fF oz ward & g g, qewe
A% F FA & A E s T
¥ WAT U HT AT R4 § IAE A
¥ fad 2 zafer w7 s e
TR A1 & A1 F A arfedt § o ag
fis 3 +ft 0ot frmre gz == | 9 ot dEwE
#X AT #t BT &, AT AsleEr w4
AqTAr & A7 FORTT A0 AT AIEETT AT
TSR W A 9% 1w A g7, Y T
=1, AT HAY 7 FA4T SEr’, I AT A1
2 a8 a9 & | TEay famm aeETe fem
AT FOT 17 FACT A FOW AT E W
faq @ == weA 4 &1 g fafaes
¥y e 2 7 a2 fomr & wad miie
FLArZ |

THE DEPUTY CHAIRMAN: Mr. Banka
Behary Das, I would request you to keep to
the time limit of ten minutes; otherwise I
cannot call everybody.

SHRI BANKA BEHARY DAS: Madam
Deputy Chairman, now an argument has been
advanced here that they wanted to suppoit a
lesser evil to see that the bigger evil was
ousted from power. Before I go into the other
aspects of the question I want to reply to this
point and here I am not going to say anything
from memory but I 7—32 R- S./68
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will quote from the Tribune of 27th August
which publishes a report about what the
Governor said. It says,

'Yesterday the Governor of Punjab met
the Prime Minister, the President and the
Home Minister of this country and he is
understood to have told them that in its last
days the Ministry had issued a number of
permits, transferred some officers, pro-
moted some others and also raised the
salaries of certain categories. Law and order
also had broken down."

I would therefore ask, which is the bigger evil
? I did not find anywhere in the Press any
report about, the Governor of Punjab going to
the President or the Prime Minister or the
Home Minister either yesterday or even six
months back and telling them that the non-
Congress Ministry there had done any of these
things. I know the Governor had not the
courage nor had he any scope even to write to
the President at that time that the former
Ministry of Mr. Gurnam Singh was doing such
things. Again I am going to refer to The
Tribune of 26th August, which says :

"The Governor in a Press Conference
announced the decision to set up a special
cell...

SHRI BANKA BEHARY DAS : Madam, I
have heard his point. It is not that the Governor
is explaining his conduct. He is not explaining
why he has recommended President's rule. H«
was going to explain why he was instituting a
cell in Punjab and for what purpose. The
purpose was to deal expeditiously with
complaints of favouritism, political
victimisation and implication in false cases
during the Gill regime. He did not say that
because of what happened in the
eighteen

of\ e fag wafec: =% aw ®
Fft #91 = 5 ST F1O07 A% 2 | q@ER
F ATHA TH 9F9 FET qOTL 4Y oY o A
T HET G | IART qE Fear 41 fF I ;
I F o a8 4 & |
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[Shri Banka Behary Dasl

months during the regime of the former
Ministry of Gurnam Singh he was going to
institute this cell. This cell was to deal with
things that happened during the period when
the puppet Government of Mr. Gill with the
support of the Congress Party of Punjab and
the blessings of the Congress High Command
was ruling that State. Madam Deputy
Chairman, I think this is enough; otherwise
the Punjab Governor would not have been
partial to the non-Congress Government and
would not be going to the President of India
saying that the Gill Ministry was adopting all
those nefarious practices.

Madam, from the Report of the Governor
also you will find that the Gill Ministry was
born in sin. That is clearly evident from the
Report of the Governor. The Governor in bis
Report to the Rashtrapathi says:

"He (that means Mr. Gill) however,
defected from the People's United Front and
formed his Ministry on November 25. 1967
with a few other defectors from the Sant
Akali Dal and the support of a few Inde-
pendent  members. The  Congress
Legislature Party extended its support to the
Gill Ministry. Such an arrangement was ab
initio fraught with instability as the Gill
Ministry consisted of and was led by
legislators who were drawn together not by
any ideological affinity but by a desire to
gain political power."

Now the Governor says that the Gill Ministry
was formed with the help of the defectors and
under the leadership of the defectors and ab
initio such an arrangement...

SHRI P. C. MITRA (Bihar) : May I know
from the hon. Member what the Governor
wrote about the United Front Ministry
formerly?

SHRI BANKA BEHARY DAS: He
has not reported; you must remember that Mr.
Gurnam Singh, when his Ministry lost its
support, immediately tendered his resignation
and so there ewas no occasion for the
Governor to
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send any Report to the President. I would
challenge here, if the Governor has sent any
Report, let that be pieced on the Table of the
House. Here I would accuse the Governor for
having accepted such a man as the head of a
Ministry which did not have the full support
and which \ffas fraught with instability from
the very beginning; I accuse the Governor that
he has not acted according to the Constitution
of this country because here not only once but
always the Home Minister has said that only
that person will be called to form the Ministry
who had the full support, not only support but
who had the majority with him so that there is
the possibility of having a stable Government.
And the Governor does not stop there.  He
goes on to say :

"The inevitable outcome of lack of
rapport was the use of Governmental
machinery to raise its own following."

What was the Governor doing all this time ? If
he was aware of the fact that Mr. Gill was
utilising his power and political authority to
add more to his following, what was he doing
? 1 am ashamed at the Governor; he did not
send any Report about this because he wanted
to see the puppet Government in the Punjab .. .

A wlews a (fage) @ @ §
AT WEE A N 9%5g %7 9] 9
14 WLl &1 #FC qreaifvdr waREe
FE 4Y | @ TAH 9 9T FRA gq 99
AT AT ET 2

SHRI BANKA BEHARY DAS : And the
Governor goes on to say :

"The use of Governmental authority for
political purposes affected not only the
Congress Legislature Party but has had a
deleterious effect on the services also."

This is a sad condemnation of a Government
which was brought into being by the Congress
Party of Punjab
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and it had the blessings of the Governor of the
State. If anybody is to be made responsible for
whatever has happened in Punjab—and a long
charge-sheet was placed before us by Mr.
Bhupesh Gupta who said it is the Congress
Party that is responsible because of its giving
moral support to the puppet Government—I
would say that the Governor of the State is
responsible who only after so many months
has come out with the truth and told the
Rashtrapathi that this person, Mr. Gill, "was
carrying on all these nefarious activities.

Madam, I also want to point out a few facts
which have also been published in the Press.
The Governor during his Press Conference
two days back has said that many orders of the
Gill Ministry had been stayed and information
was being collected on orders regarding
promotion, transfers etc. passed by the Gill
Ministry during the last fortnight. The
Governor also said that the decision of the
Gill Ministry taken on August 7, to raise the
strength of the Subordinate Services Selection
Board from three to five and to increase the
emoluments of the Chairman and members
had not yet been implemented.

These are the thing3 which this man did just
when he was going to quit office. That is why
the question was raised in the House that
immediately a commission should be set up to
go into all these affairs. I am sorry to say that
a few days back when my friend, Mr. Chitta
Basu, raised the question of the memorandum
that has been submitted to the President of
India, the Home Minister said that unless there
was a prima facie case they were not prepared
to refer it to any commission. But here I want
to remind him now a prima facie case has
been established, not by anybody else, but by
the Governor of the State, not only in his
secret and confidential report to the President
of India, but at a press conference to tell the
world that the Gill Ministry, not the United
Front Ministry, had been adopting all those
measures.

In this connection I can remind you als©
tkat, wken a few months back,
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some of the Congress Legislators of Orissa
accused the present ruling party and some of
its members of adopting some corrupt
practices, they came to the Prime Minister, to
the President and the Home Minister and gave
them a memorandum full of charges. The
Home Minister immediately referred the
question to the Chief Minister of Orissa. I am
very glad to say here that the Chief Minister of
Orissa immediately, without seeing whether
there was any prima facie case or not, referred
it to a Judge who was nominated by the
Government of India. I now challenge the
same thing, to do the same thing which has
been done by a non-C'ongraiss Government in
Orissa. Is he prepared to do what he did in the
case of the Congress Legislators of Orissa? Is
he prepared to do the same thing in the case of
the Gill Ministry? He has no moral courage
and he has no right to say here that only when
a prima facie case is established, it will be
referred to a commission. Further, when he
has done so in the case of Orissa, he should
immediately announce here, when he gives his
reply, that at least, if not to a commission, he
will refer it to a Judge to adjudge whether
there is any prima facie case in all these
allegations. Otherwise, you should know,
although the Congress Party is responsible
completely for what the Gill Ministry has
done, the Governor and the President will be
indirectly responsible for it. Therefore, I
reiterate the demand for the institution of an
enquiry. I think in respect of the Bengal affair,
the Bihar affair and the Punjab affair, where
this experiment of puppet governments has
been made, it will be an eye-opener to the
Congress Party and from now on they should
share power if they want to have a
government, but they should not buttress and
sabotage a minority, puppet government, as in
the case of the Gill Ministry in Punjab or as in
the case of the Mandal Ministry in Bihar.
SHRI M. R. VENKATARAMAN
(Madras): Madam, at the fag end of the
discussion. I will make my speech fairly brief.

THE DEPUTY CHAIRMAN: Only two
hours have been allotted for tkis.
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[Deputy Chairman] That is your Party's
position on this paper.

SHRI M. R. VENKATARAMAN: The
hon. Home Minister was pleased to say that the
situation we are in was inevitable. 1 do not
agree. It is actually the result of a planned
action of the Congress Party in the last few
months, if not more, subsequent to the last
general election in the Punjab which has
brought us to this pass. Perhaps it was
inevitable, if I may say so, in view of the steps
the Congress itself took. What happened to
Punjab has not been an isolated event. As we
all know, the last few months, the last one year
has shown us that a non-Congress
Government was toppled in Bengal. A
non-Congress Government was toppled in
Bihar. A non-Congress Government was
toppled in UP and so too in Haryana. In my
own State of Tamil Nad very serious efforts are
on to topple the non-Congress DMK Gov-
ernment, if possible. Only they are just not
able to do it. Now, Punjab is only one of the
series. The matters referred to by my
esteemed friend, Mr. Das, reading from the
Tribune and even from the report of the
Governor, Mr. Pavate, show that in the days just
before the Ministry laid down office or the Chief
Minister offered his resignation, he made several
efforts to build up his own party. He was full of
hurry in issuing permits, in making transfers and
promotions and his actions even went to the
extent of damaging the Congress Party itself.
This is in the Governor's Report too. Is all this
about Mr. Gill just a discovery of the Congress
Party today? Is it anything which they did not
know before? All these defectors were made
to defect from the Congress Party by a planned
move of the Congress. After coming out,
they  shamelessly  supported this Shi-kandi
Ministry, which was a minority Ministry of
hardly twenty Members who defected from
the non-Congress coalition. Now, the
Governor, appointed by this very Central
Government, has the least hesitation, at a press
conference, in coming out with an open report
saying that this man, the man who is now
dressed up to look like a
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criminal, Mr. Gill, used his position to build
up his own party. Was it not known even
they? It was known. They said a few
months ago in their open conference  at
Hyderabad that they would topple
the  non-Congress Governments. The
President of the Party, Mr. Nijalingappa,
has been going about telling the country
that they will topple the non-Congress Gov-
ernments. Their line has been : either we or
none else. They would rather rule
through a Governor by proxy. They just
are not able to adjust themselves to the fact
that the people have registered a firm verdict
against them. Therefore, if we are today
faced with a Proclamation  having  been
issued, whatever the crime of the Gill Minis-
try be—1I do agree they are reprehensible and
I have no hesitation in saying so—the person
who has to stand in the dock is the Congress
Party. It is this Government which has to
answer for it. It is their line to topple the
non-Congress Governments. They
could not rule themselves. = The people
do not want them. Even then they decide to
rule through a stooge. That is what they are
doing in State after State That is why I
say that the lesson is not going to be learnt by
the Congress leaders.  They themselves are
the initiators and pursuers of this policy. But
I was surprised when some friends inside the
Congress also started flinging comments at
the Opposition. I repeat that we, the
Opposition  Parties, are different political
parties. We may have different ideologies.
We may even quarrel with each other.
We are clear, distinct and different Parties.
The complaint of my Congress friends and
particularly of Mr. Bhargava, who sroke, is
that we are unable to find a common tongue.
I  know you  people do not belong to
several Parties and that you are one Party.
But you are actually a bedlam let loose
today, talking in twenty voices. Is it not
surprising that we have quarrels and we
differ, but we will be able to find common
cause and take a common stand in fighting
you. The people expect us to do that. ~We
will not fail the people in that. ~ You today
are fondly hoping that you will stage a come
back. If you want to win the favour, again,
of the people, unless
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there is a complete and fundamental
change in the Congress policies, there is no
future for the Congress Party. We people are
just growing. We were not to the fore some
twenty  years ago. You started life in this
country when independence came with all the
good-"will of the entire nation and where are
you? What is the fate of your Party? I was
surpised at my esteemed friend. Mr.
Bhargava, saying that these various Parties
are not able to come together. I would ask
him to put his own house in order and see

about his own  party before he offers
advice, before he offers comments about
us. The other friend from  Punjab, Shri
Panjhazari, was telling all  sorts  of

things.  He is so guilt conscious about the
role of the Congress Party that he wants to
have a fling or other at the opposition and
takes any stick to try lo beat us  with.
He unnecessarily dragged the name of my
party which was never inside that
Government. He gave the impression that my
party, the Left Communist Party as he and
others described it, the Communist
Party (Marxist), was a component part
of that Government. It was not.

fimena fag amies : = fewa
THT 2

SHRI KRISHAN KANT (Haryar.a):
Was not the Communist Party (Marxist)
inside the United Front?

SHRI M. R. VENKATARAMAN: I am a
man who is particular about the words I
speak. I said my party was not a constituent
part of that Goven -ment. One of the leaders
of my party, Mr. Harkishen Singh Surjit
was the Secretary of the United Front Com-
mittee which did take part in the election
campaign in seeing that the Congress was
defeated, and after the election our party
decided that Mr. Harkishen Singh Surjit
should not be the Secretary of the United
Front Committee. On our party's directive
he got out. Not that it matters now. I am
now saying that in a particular context,
unable to sustain the role which the
Congress Party plays, you just pick some
fact somewhere and try w say things.
Please do not do it. At least
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you learn a lesson. It is not a question of very
nicely and quietly saying now, "We have tried
minority Ministries; they do not succeed". It
is not as simple as all that.  There was a
deliberate plan to see that non-Congress
Governments elected by the people, placed
there by the verdict of the people, should
not function because the Congress was
defeated. So, I say today in view of all that
Mr. Das read out from the Tribune, with all that
before us, the Congress Party has to bear the
responsibility for having sustained the minority
in power. They made a farce of
democracy, if I may say so. If an attack on

democracy  comes, it comes from the
Congress Party.

My friend, Mr. Musaflr. went to the
unnecessary  extent of  saying—the other

friend also said—that the plan of my party
was this or the plan was that. I want to refute
all that.  Let this discussion not be made
an occasion for saying all sorts of thing in a
groundless manner against this  party or that.
The point here was that a minority was made
to defect supported by the Congress Party, and
then now you say it did all these bad things. It
was done with eyes open by the Congress
Party, if | may say so, and the point is not that
they failed, but they must understand  the
fiasco  of their own policies. Unless there is
a break from that, there is no future for the
Congress Party. It is true you continue to have
the majority of this House, and the
Proclamation will go on with that majority.
But there has also been the demand for some
months that this Proclamation must have
come earlier once the United Front
Government was weakened by the
defection. Now I earnestly say that this
question  of ending this  Governor's rule
also as early as possible should receive atten-
tion. We must not merely say that we will have
elections. An early date must be fixed for that.
Let not the people be punished for the sins of

the Congress Party by continuing the
Governor's rule longer than  absolutely
necessary.

THE DEPUTY CHAIRMAN: I can only
accommodate one more speaker, and that is
Mr. Jagat Narain.
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SHRI B. D. KHOBARAGADE (Maha-
rashtra) : I would like to speak on this.

THE DEPUTY CHAIRMAN: Two hours
have been allotted. I cannot help it. I must call
the Minister after Mr. Jagat Narain.

SHRI B. D. KHOBARAGADE: Can we
not extend it by half an hour?

THE DEPUTY CHAIRMAN: We have to
be very strict now.

SHRI KRISHAN KANT: I have withdrawn
my Half-an-hour Discussion for the sake of
this.

THE DEPUTY CHAIRMAN: 1 went to tell
the House that two hours have been allotted.
So many names come to me, and I try to
accommodate in regular turn. If they do not
come within that time limit, I am very sorry.
There has to be some system here.

SHRI KRISHAN KANT: I have withdrawn
my Half-an-hour Discussion for this.

THE DEPUTY CHAIRMAN: I am going to
abide by the Business Advisory Committee's
decision.

o newa fag warfew:  ITEaefy
e, § 4T AEEa o fad ew
a¥ T A FEAr Mg g fFoamag
e F g 2 fF A % W oA
Fgfqez wrfem wfF 4 A 77 ama
TR 8, Wz ¥Efte IEE) enfe-
AT AT F AT 9 |

THE DEPUTY <CHAIRMAN: They
were not a constituent of the United
Front Government. That is what he
said. Mr. Jagat Narain,

= s arerer  (Ffenom) o wEEET
q MIFT TgA@ WALT §, AR AgA
qeraTe Zar # 6 a1 qd At dwrdt
BN ¥ va @mend #1 TEAT I
- Wl fzur & SfF % a@i A awaE
g1 mR oft mwm fag wwfer
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Il # a7 =@ AW F) AT GHEF
T ot § 4 T oAF ¥ W% aifEe
FA & frdara gram § AT FAr
g dma qaEe § e FTE, 99
GRT  § SART ATEHr  ZM g 9Wd A
wer & fedm & far sam Ararg |

AR AqtaW oA 2, 99 w_&
drs w2 @1 e SfEse

= WAt H AT &3 F A AW
£ A4 W E a7 A TE THE
& wfadz = Fmw@ E ) A1 @I
w1 T ¥ THE) q9F AT Ee A |
§ # fafreer € fEgwa ® oo
F=AT ArEA Z fo gzelt W AT 99
% gfgEz = = arsatan (& -
A gs9T HYW WAd HqFAH AT HAE
qr fr 38 ¥ AW AT AT HR
7l A wa erar At fF AT
graar faz w7 Aw fAg H, W
zigaw %, azanz @ & @I
Arze w7 | aTa AEd TR A S
§fiEz ®=w wm 3z wWlem R o
WA W7 WA W W AE HOS
g Zrar, az faw wa e @z FE
F gOE  wEA a1 gWd § qiHEz
T fwrar A AW AE Al
qura ¥ waAe A fadr § fF oz A
ZER &, AT Uz AR %W E1AE,

A

yeET qa @Yo #, A am ar &
g mgofr Ty wH A E

4% FOIC AMA & W IR OEAIH FIAT
g 3R wafe @3 1967 § 99T
AR gAT A1 T A A A
fam w1  siv wa fv vaw fefAe
aft w A, afeA T w9 2 & oA
agi  fem afer wwfer  ama W@
I q9A ¥, qUAE W HT TERT
fag st gz am & wwim A o9
MNT wIATAT W IEFAT G AT
aTH HoAed 1@ FEAT AN FT TE
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o\ AgTElT WHE AW S AT
A, 1T WA F oad R 4 ag

AT THH IEE ATT

H WA AREN ;. q) 4z
zf frag ammg § =3
ST arar & g3

A REET wAaE Wwa cownad §
CAGI L 1 - G
4P M,

ol AT ARE@N . qF FgATA G2
FME aw # weim @Eg A oardw
FE ARAE N I FH SOFT
oz a7 s@fE fag awr g
e ﬁTE“ﬁ g TErE Pl
AT I qEaz %) =ifEm @ fRooTe
T U O A FTE FilE gram
TA A UH O AT AT F AT
T ezt d o sew Sfadz w1 42
Tz A% fwEr 2—

"The Congress Legislature Party-
extended its support to the Gill Ministry.
Such an arrangement was ab initio fraught
with instability as the Gill Ministry
consisted of and was led by legislators who
were drawn together not by any ideological
affinity but by a desire to gain political
power."

0 A0 AAr wAem aEdEfE aEhv
F Fow %1 &z fEm 205 s ol
F v areAdeh gz &y faw
qifafeerr aAc  zifaw Fw A F fag
gzt ed fEm @ 9T &) wiE IR
3 faegw &% warfr ag sivansr niegafa
s A fear s az o9 Adw
CECR O C I I B (-
At & awwar #fw S1y9 o e mar
2 7z AAwHA o7 fFm aer arfzg
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ar afra @t @@ gy Teewfr uw
aw fear & & T w@wT @ §
T AT FAF qa g § A
qaq % #ra 1w fafeezr aea 7 AT
gt g & frw fafesh & ot
T2 T & E, faw 0% F 3= awwd
F1 dargar e 2, foa 70% aamiae
wwrq FAm F, faw avg §wz afwzm
fax & a9 777 FEFrEA T afET )
# A% dtfeq #§ an dngan g F oo
w T fAl sgfr dmadr @4
fr fomr fafas) #v el soar g9
IH A A WAL ATHIT A AWl AqqT-
I Aé fFar @ ar g=m Fwer
qIERIE €I, TIEEZ A FZ, 8T
faamT o1 13 == 9, A1 fF oGifafsa
A B fawr go 9, T wowT
¥TA 34 0o UAo Uo AR #Hr 3 fag
fatr fafast #1 adiz Ay dws
w2 § AMEl TF AT ATHEA § 8%
wd Hd e (afaee @ g
qarg H, d weETEEe FVATE. ..

(Interruptions) 42 fFs v &
a ww fEan A 20 0d a3 WEa

¥ oagm R wwR off e A
ifzd | G2 a1 Ay Fmmared Fear @
wd AT ¥m wET 4

I was the only Minister who tried to
nationalise transport in India first.

rafeqd A9 4TTFT FZ W AT A
a9 #7270 a1 fF T Ay A1 s
Fusa  fest sz @gEs (@@ aq
gw A @ 0T 2. % faE, A
FAEAT A AT FEE AT AT TGS
fedy #Flwmad & vFo T A A
Tz el &1 AaEer 7 fzan, gaad
Fv f2d AWt 97 W oseft gmrt W
Gz f F2 @ 4 6 WgEEn wa
e far Fa wwr wew fewd av
gt Afam wre ®2 gaEE W@ T A
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[#fr srr e How mw @R A N A w6 A
(g w1 7 WaET AR A AT ST WA | T TR AT A 9T T
AN FE | YW AT WEET AR A8 A4 am g1 wafad § AE s
2, W g9 Avfy A w s A Em fafrer & sl aE g
LAME A i Wifan, wadr w7 ey Afsg

“The Punjab Governor, Dr. D. C.
Pavate, told the Centre today thal
the State administration was [aced
wilh the heavy task of undoing the
wrongs which the Gill Ministiy has
done during its last days.”

qg M TH ATA A F, WO AAH
fgora # 71 43 =& asv i fam 2
At § W AFAd foa faiEen
TFIAT F FOA A, AT qH VAT 2
A a1 ®1 TEA Jamm 374 2 v faa
fafr=t & ama 9 wma 1 3g3 a5
A wgarm s i gz | o fw
AR q27 T3 A TATE FW OFFH
TR AF ¥ oar F A aifza amitw
7z f#Aa1  AFA04 43 A% FTADN AT
farr =T ®) Azr 97 wwam a9
2, FTON AT R, IAFI wE W OETAT M
B T $HA W ATt £, war s

o g

" A‘_-

Y Ay

fza Z, ATTET  ITA ARTE AT T
‘W ATH  TARmA FEAD AMET AT

FAH FHOF A ATE ZHAAA HITAT
aifzr afs awm & vw =a fofast
I, WA AT AT A = fRlAmr O

adr, am  Tfem, W frmEm @
T JFr fawm & s W fera

77 AF g mE, 9WA STeE s
T A 2, THE R G947 Z, w®EG
frgmma w=f 37 awmg § w17 daw
TAAGe Fraw wfEv, 97 @ o2 @
wEE q Tresta W A A s
Tl g7, gmg fiaf 2ada Wb
W Fifgam sifzam &7 =2 & oA
a3 FOIG FAE B UA RIAE @
g FOH T ATAEE &) AGNE AT TH
2 At fyfesdt w5 w98 &% w@r 2 oar

TAN HATATE KT T E | UHUR SET

W wwyr  vzATEAT AE Afwg, OF
wa afwa fagre A aw & 2z 9w
#T Faw =t 21 wafAg am qEEa
nzarEAT afar &7 9% qea @fae)
et o oz 5 s AR s
ATIT T RN AT H ATIEN A
Fizng & wWEm wadz F awm A
Al @2 aAm AF 2E) AT WA 0E
AAAT  WAAT TF TR T AET  w@rar
A9 9AFM  FT AT T AE TG BT
A | g &gra™E § a9 9 fe
FOA w1 WE T AN a7 A
g o d mwm fewlt o s
7 TN 47w AT e F7 )

SHRI Y. B. CHAVAN: Madam Deputy
Chairman, most of the Members who spoke, I
should say, without any exception have
supported the present motion before the
House. Of course, everyone has his own
reason tor it and if we just try to see the
arguments advanced by all of them, there may
be some contradictions also. But the sum total
is that everybody "/ants to support this
motion. So, I think, as a matter of fact, for me
there is nothing more to answer or reply to. I
am very glad indeed, and I welcome this
unanimous support to the motion.

Some interesting points were raised by
some Members. But before I enter into them, I
want to make one point very clear that I am
not holding any brief for the Gill
administration. I am not holding any brief for
what were the omissions and commission.'-- of
the Gill administration. Some Members said—
the hon. Shri Bhupesh Gupta said—that there
is a memorandum submitted against the Gill
Government. We had sent that memorandum
for the
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comments of the Gill Government and Mr. Gill
himself. But before Mr. Gill resigned, he has
sent the answer to all the points and that
answer is under examination by the Home
Ministry. As I said, the question of appointing
an Inquiry Commission arises only when there
is a primo facie case made out on the basis of
the memorandum. That is a different matter.
One just cannot decide to start an inquiry only
oecause some Members want it to be started.

SHRI BRAHMANANDA PANDA (Orissa)
: When such a memorandum was submitted by
some Members from Orissa against some
people in the ruling party, was there any primo
facie case—you sent it back—for appointing a
Judge for conducting the inquiry?

SHRI Y. B. CHAVAN: I handed ever to the
Chief Minister to find out whether there was
any prima facie case. I was not in a position to
do that, I wanted him to find out.

SHRI BRAHMANANDA PANDA : It was
not from your side.

SHRI Y. B. CHAVAN: He is not
understanding what I am saying. I sent it back
to him—I had not suggested— so that if he
wanted he could find out if there was a prima
facie case. That is all. Now, in this case, it
will be my duty to see whether there is any
prima facie case or not before going into this
matter.

Some Members have tried to go into
whether the Congress or ‘he Opposition was
right. I do not want to go into that thing. |
think, let us leave the whole matter for
judgment of history because, I have said, I
was not pattisan when I moved this motion.
There were political lessons to be learnt both
by the Congress and the Opposition in this
history of Punjab for the last 16 or 18 months
because we saw immediately after the general
elections that it was the Opposition parties
which introduced an element of instability. |
do not want to be partisan and argue the case.
Tiiey started the game of defection, defected
six Congress members, asked them to join
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the United Front Government offering them
Ministerships, and all the six members who
defected from the Congress were made
Ministers. So, Madam, these things started
with them.

SHRI JAGAT NARAIN: That was after the
formation of the Ministry.

SHRI'Y. B. CHAVAN: What does it mean?
Whether you form a Ministry and then defect
or allow people to defect and then form a
Ministry, it does not mean much, once ycu
start this game of defection—Defection itself
is a very dangerous thing—it cannot be
expected that only the Opposition should do
that and the Congress should not do that.
Therefore, the basic position is that what has
happened in Punjab during the last 16 or 18
months is something which we have to sit
back and think about and draw our own
lessons from it. I have come to this conclusion
to which I have made a reference that these
minority Governments have proved to be
some sort of misfortunes. Everybody started a
political game and what was considered to be
a reasonable game ultimately proved
disastrous to the Pjnjab administration itself.
There is no doubt about it.

Some hon'ble Members have mentioned
that the Gill Administration has either done
this or they have not done that. Whatever it is,
now that the President's Rule has been
introduced it will be the duty, I think, of the
Punjab Administration to undo if there are any
wrongs done and remove any demoralisation
among the services if it is there and try to
make their best to give a clean administration
to the Punjab. Because it is the President's
Rule. I do not think that it should merely keep
things going. I have no doubt about it that not
only should they keep things going but they
should also try to do some positive good to the
administration. They will have to undertake
some good programmes also. But, Madam,
these are matters for the future. Whatever
suggestions some hon'ble Members have made
in this connection will be taken note of and we
will see what we can do.
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[Shri Y. B. Chavan]

I have nothing more to say. I think the
House for the unanimous support that they
have given to this Resolution.

THE DEPUTY CHAIRMAN: The question
is: —

"That this House approves the
Proclamation issued by the President on the
23rd August, 1968 under article 356 of the
Constitution, in relation to the State of
Punjab."

The motion was adopted.

THE DEPUTY CHAIRMAN : Then we go
on to the Bihar Budget and the Bihar
Appropriation Bill, 1968 to be taken up
together. The time allotted is two hours. But if
the House wants to extend the time they may
extend it beyond 6 o'clock.

AN HON. MEMBER: It should be more.

THE DEPUTY CHAIRMAN. We are going
to take up the two things together.

I. THE BIHAR BUDGET, 1968-69

Il. THE BIHAR APPROPRIATION
BILL, 1988

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JAGANNATH PAHADIA): Madam, I beg to
move: —

"That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of the State of
Bihar for the services of the financial year
1968-69, as passed by the Lok Sabha, be
taken into consideration."

The question was proposed.

ol amEl waR aEa (faE):
ST ERL IR e

@} s1ag aaz am & adw 2
adwgy W sAfaz & gewe ofr THw
TR g3z or aqrn ar N gfes g

[ RAJYA SABHA |

Bihar Appropriation
Bill, 1968

¥ fa1e WA F Aew SR gegg fear
a1 sifed arad & fre am ¥ a2 fev
fodtn dfas £t IR 7 H TG
fFar s z87 & ag o wfw & @
T AT qrex EFT T FENF ST
ZyTr arfer £ % fom wzr enam @ wAT
T afaffeat sine ¥ oaw @l d
o T fe ¢a fga &1 wfer 5=
FE FTT GLET FT WY TGT E AT )
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ot fiewz anit (fazrz) @ w77 F
Tiga |
i gzz  fag verd (TEAA) ¢

mq &% mewn famr @

s} anash AR WRT : FR § FA
% ¥ a7 frdas wm Fmionar
@ § FHF T FT TH  AAT
Fwe faga md A7 waAawg A W™

friax ¥ fE WEEd 4t qw &
A gardam iffs ™ faw®

99T § FD AW aedy afee W e €
drqa A ¥ BT AW &

37 c® T FAAAA FT OTF
ar & uF Syq & ogmy oad #K
a¢ wz o % @faz aoerr § S gfe WAt
7 ofr frar ft, IR v gun ¥ oagl
1z oF Ffa fgmfames T8 &1 e
fgam av  oiT St smEmar W IR
AETL TR AR W R WA
FoT FIEEA T F@A FAT HA A
AT #T FAE IFT NG aue

Ay mz (gEsar ™ 9 I9Sr
wga  fazdt gl ot zE AW F

AT ¥ WY FHIAT N IUFT IS
FE TO FT AT § A gAAGT
g f5 @t ar e gfe & fan Ay
FAT ART IR aqam fam FQ@
#, gfqag 3 9, qufadt 3 & 25
gfesra &, ag faart e faga # of o



